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ANNEXURE-C

":.:\‘(Hj HARYANA FPOWER GENERATION CORMORATION |,
{ Q% Regd. Office = C=7, UspAthawan, Sector-6, Fanchkula
k:'\1--- Corporate ldentity Number: U4SIOTHHR [P9750,00038)7
it Website: woww hppe Lorge in Email: xenemdp2 plpsi hpgeLorg. in
e D 0T B i e coimas woen | Chephone Now O1E0-2566E2] Foax Mo, 080256682 1
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Sales order NnJ.l;}:m ;l,]h y)emp {2 ;.?_J"R‘.;? Dated: £ /72 /)2 ty

From

Chief Engineer/PTFS,
e PTPS, HPGCL, Panipat.

To
M/s Tomer Enterprises,
First Floor, M.C. Unit No. S-2867,
Kirti Nagar, Bhiwani-127021, Haryana
Emaill id- tomerenterprises@gmail.com

Memo No.» ] 77 *r_,'r;".r.:r-r:,f?,'? Dated; {‘;3)74}
L f w et F

Subject: Sale order for lifting of 1.5 L MT pond ash from ash dykes of PTPS (subject to
availability of pond ash in the ash dykes of PTPS) for manufacturing purpose.

Ref; Your letter dated 21.11.2023 & 05.03.2024

In continuation to Your letter dated 21.11.2023 & 05.03.2024, this office is pleased to place upon you
the sales order for lifting of 1.5 L MT pond ash from ash dykes of PTPS (subject to availability of pond ash in
the ash dykes of PTPS) for manufacturing purpose. as per the below terms & conditions :

TERMS AND CONDITIONS:
1. M/s Tomer Enterprises will lift pond ash (1.5 Lakh MT, subject to availability) from ash dykes of

PTPS. Panipat @ Rs 152 per MT plus GST as applicable & on "as is where is basis™ by engaging is
own Heavy Earth Moving Machinery (HEMM) Equipment in Pollution free manner.

2. Transportation of pond ash by trucksilippers after proper covering of the same by tarpaulin covers
so as to minimize the spilling of ash during ransportation.

3. Sprinkling of water by deploying water tankers and permanent sprinklers along the entire
transportation path etc. 5o as 1o suppress ash dust in the ash dykes while loading / transportation of
ash in trucks / lippers.

4. The lifting can be suspended /halted by PTPS during high winds. The lifting timings can be restricted
as per the directions of District Administration Panipat / Chief Engineer PTPS or any other
competent authority.

5. Online cameras shall be installed by M/s Tomer Enterprises at the weigh bridge for round-the- clock
monitoring. Tyre washing facility shall be installed by M/s Tomer Enterprises at the weigh bridge
facility. Firm will ensure the movement of trucks only through the allocated path

6. No damage shall be caused by M/s Tomer Enterprises to the ash dykes of PTPS. If any damage is
done, firm shall be liable to pay the penaity as deemed fit by PTPS authorities.

7. The period of completion of this job/ activity will be 2 years from the date of Issuance of this work
order and the minimum lifting for a year will be 0.75 L MT excluding the days, when the lifting is
totally stopped by the management on environmentaladministrative grounds. A penalty of Rs 2 per
MT will be levied for the short-lifted quantity at the end of each year after adjusting the days when
lifting was not allowed by HPGCL authorities. HPGCL shall have the right to sell the quantity to any
other party, if the allocated quantity is not lifted by the firm for any reason,

B. M/s Tomer Enterprises shall execute a contract agreement with HPGCL on a Non Judicial Stamp
Paper of appropriate value within 07 days of receipt of sales order.

§. The sale price of pond ash shall be Rs 152 per MT plus GST as applicable. M/s Tomer Enterprises
shall be fully responsible for loading/unloading and transportation of ash at its own cost. M/s Tomer
Enterprises will depost Rs 50 Lakhs {rgfundable) as securty amount with PTPS. M/s Tomer
Enterprises will also deposit Rs 20 Lakhs in advance and thereafter shall deposit the amount
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equivalent to the sale value of pond ash quantity lified by it in the previous month, by 7" day o
following month, Mfs Tomer Enterprises 2653t the pond ash equivalent to the value of Rs 20 Lak
during a month and further lifting during the month =hall be allowed only an receipl of extra advance
payment of pond ash,

10. The aulhorized representative of M's Tomer Enterprises shall inform to PTPS, the number of trucks
received at their manufacturing site on daily basis. This is only to ensure that the trucks dispatched
from Ash Dyke of PTPS have reached the manufacturing site of M/s Tomer Enterprises.

11. Payment towards sale of pond ash shall be based on the weighment (in MT) of pond ash done at
ash dykes of PTPS. M/s Tomer Enterprises shall install weigh bridge facility at the ash dykes of
FTPS, Panipal and also facilitate the required infrastructure necessary for sale of pond ash from
the ash dykes of PTPS, Panipal. The wvalid calibration cerificale from OEM and license from
Weights & Measures Department, Haryana will be supplied by the M's Tomer Enterprizses, PTFS
has right to direct the M/s Tomer Enterprises for re-calibralion, whenever needed,

12. After removal of pond ash from a particutar area in stages, the area would be leveled.

13. Mis Tomer Enterprises will take all necessary measures sa that there is no pollution during the
excavation, transportation and disposal of ash.’

14. For the safeguard of man & machinery inside the Dyke area, M/s Tomer Enterprises may depute
security at its own cost and arrangement.

13, M's Tomer Enterprises will abide by all environmental laws, labour laws or any other law which is
applicable for the execution of the job.

16. HPGCL shall allow movement of labour, machinery, materials, vehicles engaged by M/s Tomer
Enterprises for lifting of pond ash subject to security restrictions as imposed by HPGCL, from time
to time for the safety and security of power plant in particular and HPGCL, In general,

17. All statutory regulations pertaining to labour laws and labour welfare activities shall be followed by
you.

18. M's Tomer Enterprises will ensure that lifting of pond ash is done in proper co-ordination with
HPGCL and shall neither hamper the normal power plant operation of Thermal Power Stations, nor
cause any cperational problem,

15. Mis Tomer Enterprises will be liable for all or any damage to HPGCL's property or injury to HPGCL
employees or third party caused by negligence on the part of M/s Tomer Enterprises or ils
employees or its camers,

20. M/s Tomer Enterprises will indemnify HPGCL regarding any damage to the labour, person, plant
and machinery/ equipment etc and it shall be your sole responsibility.

21. M's Tomer Enterprises will indemnify HPGCL regarding any damage under public property damage
act caused by negligence on the part of M/s Tomer Enterprises or its employees or its carmers.
Further, M/s Temer Enterprises will not do overloading of its trucks/dumpers etc.

22.If any action in the court is brought by third party against the HPGCL or an officer/official of the
HPGCL for the failure or neglect on your part to perform any act, matters, covenants or things
under the allocation, or for damage or injury caused by the alleged omission or negligence on your
par, your agents, representatives or your Sub-conlractors, workmen, suppliers, in such cases you
will indemnify and keep the HPGCL and Jor its representative harmless from all losses damages,
claims, expenses or decrees arising out of such action,

23. Mis Tomer Enterprises will take all measures as per norms of HSPCBI/CPCE! MoEF& CO/NGT to
avoid pollution lo the satisfaction of HPGCL. Mis Tomer Enterprises will be responsible for keeping

the ash dyke area clean by sprinkling water on dyke area, covering the truck with tarpaulin before
moving out of the area, washing of tyres of the trucks before coming out of the dyke. M/s Tomer
Enterprises may use ash water from inside the dyke area free of cost: however M/s Tomer
Enterprises will make its own arrangement for pumping/sprinkling ete. Similarly, while transporting,
no spillage of pond ash would be permitted to avoid air pollution. If the process adopted by the firm
is found deficient, HPGCL has the right toltgncal the allocation,



24.The Ifting may be stopped during the windy season or at any time not found suitatie for
suffoundings. If the process adopted by the fym s found deficient, HPGCL has tha right to cancel
the allgcation, Any cther arrangerment ke repalr of paths ele Hf required shall be done by Ms
Tomer Enterprises at its own cost. Stone boulders etc. will be made available free of cost by
HPGCL availatle in plant premises for construction frepair of the approach road to Ash dykes of
FTPS, Panipat

23. MWs Tomer Enterprises will make its own arrangements at its own cost for illuminationflights etc,

26. All present and future stalutory levies, taxes and duties etc. in respect of fifling of pond ash shall be
borne by M's Tomer Ermerprises

27. During and after lifting cf ash from the ash pond, all the property rights of Ash Dykes of FTPS,
Panipa! shall rest with HPGCL.

28. The allotment of pond ash to Mis Tomer Enterptises is in compliance of McEFACC notification
dated 31.12.2021 and in view of MoP guidelines dated 22.02.2022. The role of FTFS shall be
limited to sale of pond ash in comphiance of MoEFAGC Gazette Notification dated 31.12.2021.

<8, The firm will also comply with the statutory provisions with respect 1o GST rules and submit its GST
regisiration certificate. Compliance certficate should be also submitted by firm on monthiylquarterty
basis as per return filling norms.

20, ARBITRATION

All matters, questions, disputes, differences and / or claims arising out of and / of conceming, and for
in connection with, and for In conseguence of, and /or relating to the conftract whether or not
cbligations of either of both the Supplier and the Corporation under that contract be subsisting at the
time of such dispule and whether or not the contract has been terminated or purported to be
terminated or completed, shall be referred 1o the sole arbitration of MD, HPGCL or an officer
appointed by the MD, HPGCL as his nomines. The award of the Arbitrator shall be final and binding

cn both the parties,

31. SET OFF
Any sum of money due and payable to the supplier under the contract (including security-deposit

retumable to the supplier) may be appropriated by the HPGCL and set-off against any claim of the
Corporation for the payment of 2 sum of money arising out of under that or any cther contract entered

into by the supplier with the HPGCL.
Executive Engineer/CMDOP-I1,
For Chief EngineernPTPS,
PTPS, HPGCL, Panipat.

17
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ANNEXURE-D

MoU FOR SUPPLY OF POND ASH TO ROAD PROJECT

MEMORANDUM OF UNDERSTANDING FOR SUPPLY OF POND ASH FROM PANIPAT
THERMAL POWER STATION TO ROAD PROJECT OF NHAI NAMELY “Construction of 6-
lane Greenfield Karnal Ring Road starting from NH-44 near Village Shamgarh (Design km
0+000) and terminating at Karnal-Munak Road (MDR-115) near Village Samalakha (Design
km 34+500) under Bharatmala Pariyojana in the State of Haryana on Hybrid Annuity Mode ”.

The Memorandum of Understanding (MoU in short) is made on ----- day of -------------- (name
of month) -------- (year) by and between HPGCL, a Govt. of Haryana undertaking incorporated
under the Companies Act, 1956 with its Registered Office at C-7, Urja Bhawan, Sector-6,
Panchkula, Haryana (which expression shall unless repugnant to the context or meaning
thereof includes its successors and assigns) on first part.

And

National Highway Authority of India (NHAI) having its registered office at (full address of
registered office) referred as NHAI PIU-Ambala (short name) (which expression shall unless
repugnant to the context or meaning thereof includes its successors and assigns) on second
part.

WHEREAS HPGCL has amongst other, a Thermal Power Station at Assan Kalan, Panipat
Haryana namely —Panipat Thermal Power Station, Panipat known as PTPS, Panipat.

AND WHEREAS in the operation of said PTPS ash is generated and PTPS intends to supply
the pond ash on paid-basis for use in construction of road embankment at “Construction of 6-
lane Greenfield Karnal Ring Road starting from NH-44 near Village Shamgarh (Design km
0+000) and terminating at Karnal-Munak Road (MDR-115) near Village Samalakha (Design
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km 34+500) under Bharatmala Pariyojana in the State of Haryana on Hybrid Annuity Mode”
for its utilization in compliance of MoP guidelines dated 22.02.2022 and MoEF& CC Gazette
Notification dated 31.12.2021.

AND WHEREAS NHAI, PIU- Ambala had approached PTPS for use of pond ash in
construction of road embankment of the NHAI road project as per design/ specification
approved by the Government agency or their consultant or as per the guidelines or
specifications issued by the Indian Road Congress (IRC) as contained in IRC specification no.
SP: 58 of 2001 as amended from time to time.

AND WHEREAS PTPS has agreed to allow the utilization of pond ash in said road construction
projects as per the stipulation of said gazette notification and compliance of the same.

AND WHEREAS PTPS has agreed to permit for excavation and loading of pond ash from
identified Ash Pond located in the Ash dyke area of PTPS to transport ash to road construction
site as per the requirement given by the construction agencies of NHAI, PIU- Ambala to take
up the road project work in line with specification/ drawings with following terms & conditions:

i) Transportation of pond ash by trucks/tippers after proper covering of the same by
tarpaulin covers so as to minimize the spilling of ash during transportation.

i) Sprinkling of water by deploying water tankers and permanent sprinklers along the
entire transportation path etc. so as to suppress ash dust in the ash dykes while loading
/ transportation of ash in trucks / tippers.

iii) The lifting can be suspended /halted by PTPS during high winds. The lifting timings
can be restricted as per the directions of District Administration Panipat / Chief
Engineer PTPS or any other competent authority.

iv) Online cameras shall be installed by NHAI PIU-Ambala at the weigh bridge for round-
the- clock monitoring.

v) Tyre washing facility shall be installed by NHAI PIU-Ambala at the weigh bridge facility.

vi) No damage shall be caused by construction agencies of NHAI, PIU-Ambala to the ash
dykes of PTPS.

NOW THIS MEMORANDUM OF UNDERSTANDING WITNESS AS FOLLOWS:

That in consideration of mutual agreement and with intent to achieve above objective of PTPS
and NHAI PIU-Ambala mutually agreed as under: -

1. PTPS shall allow excavation, loading and transportation of pond ash in the covered
Trucks, Dumpers as per the approved guidelines of CPCB/HSPCB to the construction
site of road project “Construction of 6-lane Greenfield Karnal Ring Road starting from
NH-44 near Village Shamgarh (Design km 0+000) and terminating at Karnal-Munak
Road (MDR-115) near Village Samalakha (Design km 34+500) under Bharatmala
Pariyojana in the State of Haryana on Hybrid Annuity Mode” to authorized
concessionaire of NHAI in compliance of MoP guidelines dated 22.02.2022 and
MOEF&CC Gazette Notification dated 31.12.2021.

2. PTPS shall issue pond ash on “as is where is basis and paid-basis” to authorized
concessionaire of NHAI for road construction projects for a quantity of 10 Lac Cum,
subject to availability of pond ash in the ash dykes of PTPS.
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The Project implementation Unit, NHAI, PIU-Ambala shall inform to PTPS for their (i)
total requirement of pond ash for the project (compacted volume which shall be with
more than 95% MDD without any multiplication factor) (ii) schedule of construction plan
along with location and (iii) monthly requirement of compacted quantity of pond ash at
that site so that necessary arrangements will be made by PTPS at ash pond for issue
of ash.

Method of Measurement of Ash Quantity & Terms of Payment

a) Method of Measurement of Ash Quantity

Payment towards sale of pond ash shall be based on the weighment (in MT) of

pond ash done at ash dykes of PTPS. NHAI PIU-Ambala shall install weigh bridge

facility at the ash dykes of PTPS, Panipat and also facilitate the required
infrastructure necessary for sale of pond ash from the ash dykes of PTPS, Panipat.

The valid calibration certificate from OEM and license from Weights & Measures

Department, Haryana will be supplied by the NHAI PIU-Ambala. PTPS has right to

direct the NHAI PIU-Ambala for re-calibration, whenever needed.

b) Terms of Payment

i. The payment against sale of pond ash shall be released by NHAI, PIU-Ambala
on monthly basis against invoice-cum-delivery challan issued by PTPS during
the month.

ii. The authorized representative of NHAI, PIU- Ambala shall inform to PTPS, the
number of trucks received at construction site (chainage — wise) on daily basis.
This is only to ensure that the trucks dispatched from Ash Dyke of PTPS have
reached the construction site of NHAI. For this purpose, Project Director, NHAI,
PIU- Ambala will coordinate this activity and take care of day-to-day issues and
share with PTPS.

iii. The sale price of pond ash shall be Rs 136.80 per MT plus GST as applicable.
NHAI PIU-Ambala shall be fully responsible for loading/unloading of ash at its
own cost. NHAI PIU-Ambala will deposit Rs 50 Lakhs (refundable) as security
amount with PTPS. NHAI PIU-Ambala will also deposit Rs 1.00 Crore in
advance and thereafter shall deposit the amount equivalent to the sale value of
pond ash quantity lifted by it in the previous month, by 7" day of the following
month. NHAI PIU-Ambala can lift the pond ash equivalent to the value of Rs 1
Crore during a month and further lifting during the month shall be allowed only
on receipt of extra advance payment of pond ash.

The role of PTPS shall be limited to sale of pond ash in compliance of MoP guidelines
dated 22.02.2022 and MoEF&CC Gazette Notification dated 31.12.2021.

The excavation loading, transportation in an environment friendly manner to the
construction site, spreading, compaction etc. shall be the responsibility of authorized
agency or contractor of NHAL

NHAI, PIU- Ambala will ensure that no undue benefit is passed on to the contractor
due to sale of pond ash by PTPS. With regards to the contract awarded by NHAI, the
concessionaire of NHAI will transport the fly ash from PTPS with their own resources.
PTPS will submit the bill / invoice for payment of sale of pond ash based on the quantity
of pond ash lifted by authorized concessionaire of NHAI, PIU- Ambala as per rate
agreed at point no. (4.b.iif) NHAI, PIU- Ambala will pay the cost of pond ash to PTPS
by 7™ day of the following month.

20
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In order to ensure compliance of environment / safety norms while excavation loading,
transportation, unloading and placing of ash, suitable provisions will be made in the
contract of concessionaire by NHAI for making him solely responsible for compliance”.
Any penalty imposed by HSPCB/CPCB/Hon’ble NGT etc. for non-compliance of
statutory norms during transportation of pond ash shall be borne by NHAI.

PTPS shall not be responsible for any violation of quality/construction norms set by
NHAI for embankment construction by their Road Concessionaire (M/s HGIEL) due to
use of pond ash. NHAI, PIU-Ambala shall ensure that Govt. rules & regulation, local
bye-laws, environment norms/ stipulations etc. for construction of road project are
adhered to.

Pond ash lifted by NHAI PIU-Ambala from the ash dykes of PTPS has to be utilized for
the purpose of road embankment construction by the contractor of NHAI for its project
namely “Construction of 6-lane Greenfield Karnal Ring Road starting from NH-44 near
Village Shamgarh (Design km 0+000) and terminating at Karnal-Munak Road (MDR-
115) near Village Samalakha (Design km 34+500) under Bharatmala Pariyojana in the
State of Haryana on Hybrid Annuity Mode In case of violation of this clause, supply
shall be terminated with immediate effect.

PTPS shall not be responsible for any defects in the quality, construction/ failure of
road project, if any, due to use of ash and not liable to pay any compensation whatever
reason may be.

PTPS shall not be responsible for any accident or injury to person engaged or
otherwise on account of process of construction of road embankment due to use of
ash. NHAI shall keep the HPGCL harmless. In case any loss / damage / cost etc. is
caused to the HPGCL, the NHAI will indemnify the same.

PTPS shall not be responsible for ash dumped on construction site and not utilized by
the concessionaire on default and NHAI shall take all precautions to prevent loss or
damages or to minimize loss damages or to minimize loss or damage to the extent
possible and shall be liable to make good any loss or damages incurred due to
negligence on their part or work under MoU.

Dispute Resolution: In case of any dispute or difference between the PTPS and
NHAI, Ambala hereto, the Head of the NHAI and the PTPS HQ shall at the first instance
try to resolve the dispute amicably, which shall henceforth be binding upon both the
parties.

Arbitration: In the event the dispute or difference or claim, as the case may be, is not
resolved, under ibid clause 15, within thirty (30) days of reference of such dispute /
difference, as the case may be, the same shall be referred to sole Arbitrator to be
appointed by MD/HPGCL. The arbitration under the Arbitration and Conciliation Act,
1996 as amended from time to time shall apply to decide the dispute.

Place of Arbitration: The place of arbitration shall be at the HQ of HPGCL. But by
agreement of the Parties, the arbitration hearing, if required, can be held elsewhere
from time to time.
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Validity: This MoU shall come into force for all purpose and intent from the date of its
signing and shall remain valid and operative for 24 months from the date of signing of
MoU or period by which the agreed quantity of 10 Lac Cubic Meter is lifted, whichever
is earlier. The supply of pond ash is subject to availability of pond and subject to ash
dyke stability & safety etc. strictly in-line with the directions issued by MoP letter dated
22.02.2022.

Governing Law and Jurisdiction: This MoU shall be governed by Indian laws and
the Courts of Panipat shall have exclusive jurisdiction in all matters under these
presents.

Severability: In the event that any clause or provision of this MoU or any part thereof
shall be declared invalid, void, or unenforceable by any court having jurisdiction, such
invalidity shall not affect the validity or enforceability of the remaining portions of this
MoU unless the result would be manifestly inequitable or unconscionable.
Amendments & Scope of modification: The MoU terms can be reviewed / amended
on mutual agreement in writing between PTPS and NHAI, PIU-Ambala wherever
required owing to new conditions.

Force Majeure: (Force Majeure is hereby defined as any cause which is beyond the
control of PTPS and NHAI, PIU-Ambala as the case may be which they could not
foresee or with a reasonable amount of diligence could not foresee and which
substantially affect the performance of agreement such as (a). Natural Phenomena
including but not limited to floods, draughts, earthquakes and epidemics and (b), Acts
of any government, domestic or foreign including but not limited to war declared or
undeclared, priorities, quarantines and embargoes. (Notwithstanding anything
contained herein, the obligation on PTPS and NHAI under this agreement shall remain
suspended during Force Majeure and neither of the parties shall be entitled to claim
any compensation from each other for any loss or damage caused by such
suspension, whether total or partial during the force majeure events. It shall be
obligatory on the part of the parties to communicate in writing to each other of the
happening of force majeure events and its cessation within 10 (ten) days of its
happening or on date of cessation as the case may be. All the parties shall mutually
discuss and decide the future course of action on the happening of force majeure
events if it continues for more than 30 days).

NHAI, PIU-Ambala will ensure that lifting of pond ash is done in proper co-ordination
with HPGCL and shall neither hamper the normal power plant operation of Thermal
Power Stations, nor cause any operational problem.

NHAI, PIU-Ambala will be liable for all or any damage to HPGCL's property or injury to
HPGCL employees or third party caused by negligence on the part of NHAI, PIU-
Ambala or its concessionaire.

NHAI, PIU-Ambala will indemnify HPGCL regarding any damage to the labour, person,
plant and machinery/ equipment etc and it shall be its sole responsibility.

NHAI, PIU-Ambala will indemnify HPGCL regarding any damage under public property
damage act caused by negligence on the part of NHAI, PIU-Ambala or its
concessionaire. Further, NHAI, PIU-Ambala or its concessionaire will not do
overloading of its trucks/dumpers etc

Notices: Any notice that may be required under this agreement shall be given in writing
by any of the party either by personal delivery against acknowledgement or Registered
Ads, Mail or Facsimile and shall be deemed to have been duly served upon receipt
thereon. The addresses for the notices or correspondence shall be as under:-

22
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NHAI, PIU- Ambala

The Project Director, National Highways Authority of India, PIU- Ambala/Bhiwani,
(Full registered address)

PTPS

Chief Engineer, Panipat Thermal Power Station, HPGCL, Assan Kalan, Panipat,
Haryana- 132105.

In witness whereof the parties through their authorized representative put their
respective signatures on the Memorandum of Understanding on the day, month

and year first above written.

(Authorized Signatory of PTPS) (Authorized Signatory of PIU-NHAI Ambala)

Witness
1 1
2 e 2
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CCTV Camera Installed
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ANNEXURE-I

TOPOGRAPHIC AND CADASTRAL SURVEY PLAN OF
PANIPAT THERMAL POWER STATION ,HPGCL PANIPAT
HARYANA
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GOOGLE EARTH IMAGE PROP.PLANTATION AREA 2

28



ANNEXURE-I


266 ANNEXURE-J

FY -
77 quzd Afaer, aE, #framn)

7 fam, e w7 | ,
T 9T, F TR TS AT T3, T | G479~ 0180-2650331 -89 - dfopanipat04/@yahoo.co.in

19 w0 7-2Y
S

XEN/CMDP-1,
PTPS, HPGCL, Panipat/

ferer: Regarding development of green belt (around 32 Acres) inside plant area of PTPS and Regarding
development of green belt (17.5 Acres) adjoining ash dykes of PTPS. ]
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Sr. | Project | Particualr Ist  Year Admin Total 50% to be Remarks
' No. Plantation  Charge alloted
Amount
(with
__ Conti)

8201138 656091 8857229 | 4428615 -

| Development of green Plantation
belt (around 32 Acres)
inside plant area of

PTPS
2 | Development of green  Fencing 998713 79897 1078610 | 1078610 | Fencing  amount
| belt (175 Acres) 1 ) R 100% required
3 | adjoining ash dykes of = Plantation 8462879 677030 9139909 4569955 .
w PTPS -
T Total 17662730 | 1413018 19075748 | 10077180 = —
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Expenditur .
" plg;{aEt]li;o]:]‘ on 7700 No. Tall Plants during the year 2024-25 at wage rate of 420.16/- of
BELT INSIDE PLANT AREA HPGCL PTPS PANIPAT

Continge " Total
” ! Admin.
Area E:’L’ﬂf 2" Year 3™ Year 4™ Year ncies Forestry Charges G.Total Expen ditu
- Exp. Exp. Exp. charge Total @8% .
\N"- of Plants | @8%

7700 spacing 3
X 3 mtr. 7 Ha.

P 3x3 7 ;
or I7.5 acres - 7 Ha. 7593646 | 1912614.00| 869502.00| 358708.00
land inside : 3
\pl’anr \

858758 | 11593228

10734470

927458 1786216 | 12520686

\ Total |
[ 7s93646| 1912614 __sagsoz| sseron| 10734470] 63878 [sa7as 1786216
\)} %icer
/ Panipat

Divistonal Forest Officer
Panioat
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05t Statement for 7700 No. Tall Plants during the year 2024-25 at wage rate of 420.16/- of GREEN BELT

INSIDE PLANT AREA HPGCL PTPS PANIPAT
M“'—'--.—L__"““ 7700 spacing 3 x 3 mitr. 7 Ha. or 17.5 acres land

—1‘§‘_}Lear Expenditure (Mlantation & Mainteance) YT
r. :
| No._ “F:i‘” Ttem of work Unit | Qty. | Rate/Unit| Amount
1 X ne wi e |
24 Kana uprooting w Iuh ICB Ha 150 19790 24 69265.84
—— 1.1 Ploughing with Hired Tractor 3 times Ha 2 3208 36 69265.56
;. a1 + ] G1 3 - . - N
___;.___ 1.2 Hm\flm with Hired Tractor 7 umes Ha 19 1979.01 96971.49
____‘_-rkl.bx‘n\ Levelling by lazer leveller Hrs. 10.00 02354 16942
3 30 Dag bailing and alignmemt RKM | 30.80 294,12 9059
6 35 |Digging of pits T700x I x I x 1 M| 770000 | 17856 1374912
State Cost . .
7 Camage of good soil upto 10 km Qu | 7700.00 157.56 1213212
8 -do-  |Loading and unloading of soil Qu | 7700.00 20.99 161623
9 -do- __|Purchase of FYM including carriage and loading and unloading Q| 1540000 | 157.56 242642
10 -do- _ |Purchase of Gypsum Qu 770.00 653.7 503349
U -do-__|Loading and unloading of Gypsum Qi | 77000 | 30263 233025
12 -do- _ |Camiage of Gypsum upto 10 Km Qil 770.00 228.96 176299
13 -do- _ |Cost of Plants including 20% extra No. | 9240.00 105.34 973342
~po  |Loading and unloding of platns in Tractor/Crat. vide PCCF hary:
14 36(iD) £ IS - vide arvana letter
1300 Jno A-IX-372538.98 dated 24-11-2017 SOR No. 136 (i) No. | 924000 | 3.6 o
Camage of plants by canv/tractor other mens icluding ly 3
15 AT t b g emply retum vide ;
P IPOCF haryana letter no. A-IN-3/2538-98 dated 24-11-2017 SOR No. 1.35 | N | 9240.00 | 2639 et
| State Cost .
o o Camage of plants from pit 1o pit LS 9240.00 276 25502
17 | £8(2)ii) |Plantating of seeding including 10% replacement No. | 8470.00 16.82 142465
I8 | 113@  [Application of fertilizer (One time DAP + One time Urea) No. | 16940.00 0.82 13891
-, |lmgation Ten Times with hired tractor vide PCCF haryana letter no. A-IX-
9 _ £ , A-L 2
9 | 1D [5535.95 dated 24-11-2017 No |qw00m| 1240 970200
20 S.1(d)  |First weeding and hoeing No. | 7700.00 8.38 64520
21 52(b) |Subsequemt weeding and hoeing Seven times No. | 53900.00 6.31 340109
4+ | State Cost [Miscellaneous expentiture for purchase of fertilizer, presticides, foliage LS 2.00 1763.15 12342
- norms  |Nutnents, Baskets & Tins etc ‘ - -
Total 7001985
Add EPF @ 13%
Aad ESI @ 3.25%
of iabour wage component (Sr. No. §5,14,16,17,18,20,21,22) 624751 101522
Added Contractor profit 7% of total 490139
Tetal 7593646
[T JABSTRACT Amount
\ [1st vear Plantanon 7393640
1 Total 7393646
| Centingencies cost of 8% extrn 607492
G.Total 8201138
] Adnun Charges 8% of total 636091
| Total cost of Plant 8857229
Note - 1. The work- are carried out on the SOR of the Forest Department, Haryana. ltems not covered under the SOR are camed

out at the market rawe by inviung Quotauon which are approved by the DFO

Note -2. This esunte 1s for the work to be done in the financial year 2024-2025 (Upto 31-3-2025) only at the present mimmum
wage rate (Rs420.10/- per day) and the work work strat from 1-4-2024. The esumate will be revised with increase in wage rate

Note - 3. Term and Condition of payment will be as per previous years (30% advance at the tme of approval of the scheme, rest
25% after giving the utilizaton certificate of 50% amount and final payment of 25% will be given after giving utilization certificate

of 73% amount

Note - 4 The adnuristration cost is essenual for vanous official expenses
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Cost Statement for 7700 No. Tall Plants during the year 2024-25 at wage rate of 420.16/- of GREEN
BELT INSIDE PLANT AREA HPGCL PTPS PANIPAT
No.qﬂ’llm.s'lmommax:!mh'.'lﬂn.or 17.5 acres land
e F
Second Year Expenditure
1o w | HFD Wage Rate @ 420.16 |
S.No/ N:‘m Item of work Units | Qty.
‘ Rate/Unit |Amount
1 State cost i .
|~ | noms |RaiingofPlanisin Nursery No. | 1654 105.34 178445.96
| 2 | 310 |Re-opening of Pits 1540x 1 x 1 x | 3 | 1540 802 3939080 |
3 State Cos| dase of Gyps
| | norms |Purchase of Gypsum : Qd. | 385 6537 251674.50
L4 | do- [Carriage of Gypsum upto 10 Km Qu | 385 228.96 88149.60
_5 | _do- |Loading and unloading of Gypsum Qu | 385 302.63 11651255 |
_6 | 1360i) |Loading and unloading of plants No. 1694 3.16 5353.04
7 | 135() [Carriage of Plants No. 1694 26.39 44704.66
8 | 4.8(a)ii) |Planting of Planis No. | 1540 16.82 23902.80
9 | 6.1(di Irrigation six Times with hired tractor vide PCCF haryana letter
L | Sl | A X-32538-98 dated 24-11-2017 No. | 46200 | 1260 582120.00
| 10 | 52(h) |Weedingand Hoeing - FOUR Times No. | 30800 6.31 194338.00
| 11 | 1.2 Harrowing with Hired Tractar 6 tines Ha. 42 1979.01 83118.42
State n
12 :l:ni;m Misc. Expenditure Like Prunning, thinning, etc. LS 7 1244 58 4712.06
Total 1708432.39
Add EPF 13%,
Added ESI @3.25
of labour wage componeant (Sr. No.1,5,6,8,10,) 520562 84591
| Add Contraclor Profit (@ 7% of Total 119590.27
G.Total 1912614.04
ABSTRACT Amount
Ist year Plantation 1912614
Total 1912614
Contingencies cost of 8% extra 153009
G.Total 2065623
Admin Charges 8% of lotal 165250
Total cost of Plant 2230873

Note -~ 1. The works are carried out on the SOR of the Forest Departiment, Haryana. Items not covered under the SOR are carried out at
Lhe market rate by inviting Quotation which are approved by the DFO.

Note :-2. This estimate is for the work to be done in the financial year 2025-2026 (Upto 31-3-2026) only at the present minimum wage
rate (Rs.420.16/- per day) and the work work strat from 1-4-2025. The eslimale will be revised with increase in wage rate

tion of payment will be as per previous years (50% advance at the time of approval of the scheme, rest 25%

Note :- 3. Term and Condi
amount and final payment of 25% will be given after giving lilization certificate of 75%

afier giving the utilization certificate of 50%
amount

Nole :- 4- The administration cost is essential for various official expenses
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Cost Statement for 7700 No. Tall Plants during the year 2024-25 at wage rate of 420.16/- of GREEN
BELT INSIDE PLANT AREA HPGCL PTPS PANIPAT 1
No. of Plants 7709 spacing 3 x 3 mtr. 7 Ha. or 17.5 acres land
Third Year Expenditure | -
.| HFD Item | y
S-Noj T N, Item of work Units | Qty. Wage Rate @ 420.16 ‘?’
‘1 Rate/Unit  |Amount
State - . -
1 mr:gs' Raising of Plants in Nursery No 847 105 34 8922298 !
2 310  [Re- opening of Pits 770x1x1x1 m3 770 84 02 6469540 -
3 1.36(ii) |Loading and unloading of plants No. 847 316 2676.52
4 1.35(h) |Camage of Plants No 847 2639 2235233
S | 4.8(a)iii) |Planting of Plants No 770 16.82 12951.40 2.
Irrigation Four Tumes with hired wactor vide PCCF haryana ,
6 | ST Jioner no. A-IX-32538-98 dated 24.11-2017 No | 30800 | 1260 388080.00
7 5.2 (b) |Weeding and Hoeing - Three Times No 23100 6.31 145761 00 7
8 St Con Misc. Expenditure Like Prunning. thinning. etc LS 7 103715 7260.05 -
norms
9 1.2 Harrowing with Hired Tractor 3 times Ha. 21 1979.01 41559.21
S Total T74558.89
| Add EPF 13%
S Added ESI G3.25%
— of labour wage component (Sr. No.1.3.5.7.) 250611.90 40724 43
Add Contractor Profit & 7% of Total 5421912
G.Total 869502.45
ABSTRACT Amount
Ist year Plantation 869502
Total 869502
Contingencies cost of 8% extra 69560
G.Total 939063
Admin Charges 8% of 1otal 75125
Total cost of Plant 1014188

Note :- 1. The works are carried out on the SOR of the Forest Department, Harvana. Items not covered under the SOR are carried out at
the market rate by inviting Quotation which are approved by the DFO.

Note :-2. This estimate is for the work to be done in the financial year 2026-2027 (Upto 31-3-2027) only al the present minimum wage
rate (Rs.420.16/- per day) and the work work strat from 1-4-2026. The esumate will be revised with increase in wage rate

Note :- 3. Term and Condition of payment will be as per previous years (50% advance at the ume of approval of the scheme, rest 25%
after giving the utilizavon certificate of 50% amount and final payment of 25% will be given afler giving utilization cerficate of 75%
amount

Note :- 4. The administration cost 1s essenual for vanous official expenses
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Cost Statement for 7700 No. Tall Plants during the year 2024-25 at wage rate of 420.16/- of GREEN
BELT INSIDE PLANT AREA HPGCL PTPS PANIPAT
No. of Plants 7700 spacing 3 x 3 mitr, 7 Ha. or 17.5 acres land
Forth Year Expendiure
i HED ltem
SN r S
N Ttem of work Units | Qe Wage Rate @ 420.16
—_ | B
S Rate/Unit  [Amount
1 [imganon Twao Times with hired tractor vide POCF harvana "
O AN ) e no. A-IN- V253898 dated 24-11-2017 Noo | 13400 | 1260 194040
——
| 2 S22 Weading and Hoeing of Plamts - Two Times No 15400 6.31 97174
. Stae Cost | .
S :Ei;;:“ |l Expenditure on cleanmg Punnimg, thinnimg, Fre 1S 7 3630 00 25410.00
L [ Total 316624
|Add EPEF 13%.
L [Added ESI a3 289
I |of labour wage component (8r, No.2.3) 122584 00] 1991990
. | Add Contractor Profit (@ 7% of Total 37163.68
L1 | G.Total 358707.58
 ——
| ABSTRACT Amount
; | Ist yew Plantanon 358708
| | Tatal 158708
Conungencies cost of 8% extra 28097
| G.Total IRTH04
| Admun Charges 8% of total 30992
] Total cost of Plant 418397

Note - 1. The works are carried out on the SOR of the Forest Department, Haryana. ltems not covered under the SOR are carried out at
the market rate by wniting Quotation which are approved by the DFO

Note 2. This estumate is for the work (o be done in the financial year 2027-2028 (Upto 31-3-2028) only at the present nunimum wage
rate (Rs420 16~ per day) and the work work strat from 1-4-2027. The estimate will be revised with increase in wage rate

Note i~ 3. Term and Condition of pavment will be as per previous vears (50% advance at the ume of approval of the scheme, rest 25%
after giving the utihizanon certificate of 30% amount and final payment of 25% will be given after giving utilization certificate of 75%
amount

Note - 4. The admumstration cost 1s essenual for vanous official expenses

5/5.
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Expenditure of pj i :
antation o L ; : at.
n HPGCL PTPS adjoining ash dykes near Sutana Village ,Panip
—_— R I
, . ,
Sr. No. S sy, . Comiinge |' Admin. Tota
° Spacing | Area I i Year 2™ Vear 3™ Year 4" Year Total ncies Forestry C,,:,:ﬁ@ G.Total | Expenditu
Exp. Exp. Exp. Exp. otal charge Total P re
1 Fencing |.5 —— - (@8% [l ]
Km . ik 924734 0 0 o s2e73¢| 73979| wowzia| 7oso7| is3kTe| 1078610
I I | o ; ; 7| rsams) P
Na. of Plants i
7700 spacing 3
2 x 3 mir. 7 Ha. 3x3 71 88
piiiiis Ta. 7833999 2154967.00| 990679.00| 358708.00| 11340353 907228 | 12247581 | 979806 | 1887035 | 132273
land
SN
T - =
ol || #7073 2154967]  osus79|  Jsavos| 12265087| 981207| 13246294\ 1059704 2040910] 14305997

Is- - —7
\\\\)‘//

Divisional Forest Officer
Panipat
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Barbed Wire Fencing

Cost Statement for bzrbed wire fencing with angle iron PTPS HPGCL Land adjoining ash dykes near
Sutana Village Total Area 1.5 Km @ 420.16/- during the year 2024-25.

S Item of Work |
r. em of Worl Rate/ ¢
T % ‘ Amoun
No. Units | Qty. Unit |
1 |Shrubs. Bush clearing boundaries Ve 1232 420.16 5177
Alignment of boundaries & path Xm 15 2100.66 ﬂ____%lé_]_
3 |Preparation of Augur holes of 20cm dia by hired tractor up to No. 375 31.51 11816
depth of Imt. I
4  |Fixing of Angle lron No. 375 16.70 6263
Carriage of Angle Ironhole to hole distance up 1o 5-10km No. | 375  16.70 6263

: ]
Cost of Angle Iron height 10 feet brand (Steel Authority of Indiz)| No. 375] 1652.50] 619687
6 [size S0mm X 50mm X 6mm 1 fect height=1.400kg weight. Total
weight one angle=18.20kg @ 75/- ~18% GST [

7 |Barbed wire fencing 6 stand & 2 cross wire mtr. | 7490 103.01 7863
8 |Cost of B-wire as per rate including GST Qu. | 12.50] 12227.28] 152841
9 Cost of concrete post of size (0.25+0.20/2 X 0.25+0.20/2) X 0.60| No. 375/ 110.58 41468
Total | §54529.4
Add EPF @ 13%
Add ESI @ 3.25%
of wages component(sr.no. 1,2,4,7,9) 63924 10388
Add Contracter profit @ 7% of total 59817|
Grand total 924734
ABSTRACT Amount |
Ist year 924734 |
Total 924734 |
Conungencies cost of 8% extra 73979 |
G.Total 998713 |
Admin Charges &% of total ~ 79897
[_T_oml cost of Plant B 1078610

Note :- 1. The works are carried out on the SOR of the Forest Department. Harvana. Items not covered
under the SOR are carried out at the market rate by inviting Quotation which are approved by the
DFO.

Note :-2. This estimate is for the work to be done in the financial year 2024-2025 (Upto 31-
3-2025) only at the present minimum wage rate (Rs.420.16/- per day) and the work work stan from |-
4-2024. The estimate will be revised with increase in wage rate

Note :- 3. Term and Condition of payment will be as per previous years (30% advance at the time of
approval of the scheme, rest 25% after giving the utilization centificate of 50% zmount and final
paymenl of 25% will be given after giving utilization certificate of 75% amount

Note :- 4. The admiristration cost is essential for Efrmus official expenses

¢ _—
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Cost Statement for 7700 No, Tall Plants during the year 2024-25 at wage rate of 420.16/- of HrGCL PrPS
adjoining ash dykes near Sutana Village I'nnlpm. I
No. of Plants 7700 upacing 3 1 3 mtr. 71 or or 178 neres band - I
Iu )mr l-xplmll wre {I'Iumnlhm & M Mnlnl:-uuu) S _7__7 ) - [ wuﬂrdy_-_____l.-
Sr. | FD Hem " Tiem of work Unit | Qty. | Rate/ Unlt Amouft
| No. LV S 5
|24 Kana uprooting wih 1C08 i Mo 3.5(0) jt’)ifig_l_i____f'_'):—("-g-&:
2 | [ hlu_'l\u]b_uﬂ_l_l_l_llurd Tractor 3 himes Ha 21 120836 (02065 .:l‘J
1 12 2 [iarowing win Hired Tractos ?_lll_l_lf_‘: o Ha 40 1979.01 06971
1 - 2
4 16 {Levelling by lazer e veller Hrs, 40,00 023,54 ;_.--—1‘63'4;
I IS e - 0
s il l).n bailing and al:unm:.ul o RKM | 3080 20412 ______29——-
o V5[ Digglg of pis 7700 x 1 x 1 x 1 M' | 170000 | 17850 1374912
1 Swic ¢ o (& Jllllé},r of good sl upto 10km Qu 7700.00 157.56 1213212
TrHis ______—6-5;
] o |Lo yading and unloading of soil il | 7700.00 2099 ___—I-fu’-lzﬁ‘
0 oo |Purchase of FYM including carmige and loading and unloading ol 1 540.00 157.56 2‘131‘9
10 | do-|Purchase of Gypsum - o0 | 77000 | 6537 30 o
1| do- |l nml_um._mil_unlu winig of Gypsum 1] 770.00 302.63 ____?_3’21—661
12 do- |Carnage of Gypsam upto 10 Kin 1] 770.00 22890 ___,lE’——E-
1 o Cost of Plants including 20% exira N, 240,00 105.34 ____‘Jllfﬂ__
| Loading and unloding of plams o T actor/Crat vide PCCF haryana letier 6 29198
M| L30GD ALK 37253898 dated 24-11-2017 SOR No. 136 (1) No. | 924000 | 316 | 77 |
Carmage of plants by can/tractor other mens mcluding emply retum vide 243844
1S | 13500 |y harsans letter no. A-IX-V253H-98 dated 24-11-2017 SOR No. 135 | N 924000 | 2639 | T
16 State Cost Carnage of plants from pitto pit LS | 9240.00 276 25502
norins R
17| 4kl |Plananng of seeding including 10% replacement No. | 847000 | 1682 142465
18 | 103 [Apphication of fertilizer (One time DAP + Onc time Ured) No. | 16940.00 082 13891
Irngation Ten Times with hired tractor vide PCCE haryana letter no A-1X- 970200
19 [ 610D |3 3m 08 dated 24.11.2017 No (7700000 | 1260 | 970207
20 | Sby [Fustweeding and hocing No. | 770000 |  B.38 64526
21 5.2 |Subsequent weedimg and hoeing Seven times No | 53900.00 6.31 340109
7 State Cost Mlﬂ‘.cllulll'tllls expentiture for purchase of ferlizer, presticides, foliage LS 1.00 1763.15 12342
norms | Nutricnts, Baskets & Tins el¢
22 oo |Costof Protection watcher 2No. Watcher for 9 months D:!ys 408 420.16| 196634 88
Total 7198620
Add EPF @ 13%
Add ESI @ 3.25%
of labour wage component (§r. No. 5,14,16,17,18,20,21,22) B213806 133475
Added Contractor profit 7% of 1otal 503903
Total 7835999
ABSTRACT Amuount !
I yeur Plantation 7835999
- Tot) 7835999
Contingencies cost of B% extra 626880
G.Toml H402879
Adnun Charges 8% of tolal 677030
9139909

Total cost of Plant

Note - 1. The works are carned out on the SOR of the Forest Department, Haryana. ltems not covered under the SOR are carmied
out al the market rate by inviting Quotation which are approved by the DFO.

Note -2 This estimate is for the work 10 be done in the financial year 20242025 (Upto 31-3-2025) only at the present minimum
wape rite (Rs. 420,167 per day) und the work: work start from 1-4.2024, The estmate will be revised with increase in wage rate

Note - 3 Term and Condition of payment will be as per previous years (50% advance at the ime of approval of the scheme, rest
25% alter giving the vtilization certificate of 0% amount and final payment of 25% will be given alter giving utilizaton certificate

ol 75% amouni

Note - 4. The administration cost s essential for varnous official expenses
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Cost Statement for 7700 No. Tall Plants during the year 2024-25 at wage rate of 420.16/- of HPGCL
PTPS adjoining ash dykes near Sutana Village ,Panipat.

No. of Plants 7700 spacing 3 x 3 mtr. 7 Ha. or 17.5 acres land

|Second Year Expenditure

r Wage Rate @ 420.16
_ | HFD ltem —1
S.Na. n
0 No. ltem of work Units | Qny. Rate/Unit | Amount
|| SBIeCOS! |paising of Plants in Nursery No. | 1694 10534 178445.96
norms
[ 2] 310 [Re-opening of Pits 1540 x 1x 1x | m3 | 1540 %4.02 129390.80
3 | S@eCos lp  hase of Gypsum Q| 388 653.7 251674.50
noms I—
4 | -do-__|Camage of Gypsum upto 10 Km Qu | 385 228.96 8814960
S | do- |Loading and unloading of Gypsum Qu | 385 30263 116512.55
6 136(1) |Loadine and unloading of plants No 1694 316 5353.04
7 | 135(b) |Carriage of Plants No. | 1694 26.39 4470466
8 | 4.8(a)un)  Planung of Plants No. 1540 16.62 25902.80
. \lmigation six Times with hired tractor vide PCCF haryana letter ,
- ' : | 46200 . 582120.00
9 | 81D | A-1X-32538-98 dated 24-11-2017 No. | & 1260 ]
10 | 5.2(b) |Weeding and Hoeing - FOUR Times No 30800 611 194348.00
L 1.2 Harrowing with Hired Tractor 6 imes Ha. 42 1979.01 83118.42
' Suate Cost |, . N ) ; 06
12 S Misc. Expenditure Like Prunning, thinning. ete. LS 7 124458 8712,
13 -do- Cost of Protection watcher 2No. Watcher for 9 months Mdays 468 42016 196634.88
Total 1905067.27
Add EPF 3%,
Added ESI @ 3.25%
of labour wage component (Sr. No.1.5.6,8.10,13) 717197 116545
Add Contractor Profit @ 7% of Total 13335471
G.Toual 2154966.53
I ABSTRACT Amount
2nd year Plantation 2154967
Total 2154967
Conungencies cost of 8% extra 172397
& G.Total 2327364
| Admin Charges 8% of total 186189
} Total cost of Plant 2513553 ]

Note - 1. The works are carmied out on the SOR of the Forest Department, Haryana. ltems not covered under the SOR are
carried out at the market rate by inviting Quotation which are approved by the DFO.

Note :-2. This estimate i< for the work to be done in the financial year 2025-2026 (Upto 31-3-2026) only at the present
minimum wage rate (Rs.420.16/- per day) and the work work strat from 1-4-2025. The estimate will be revised with increase
In wage rate

Note :- 3. Term and Condition of payment will be as per previous years (50% advance at the ume of approval of the scheme,
rest 25% after giving the unhizauon certificate of 50% amount and finzl payment of 25% will be given after giving utilization
certificate of 75% amount

Note - 4. The admunistration cost is essenual for varnous official expenses
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Cost Statement for 7700 No. Tall Plants during the year 2024-25 at wage rate of 420.16/- of HPGCL

Now ol Plants 7700 spacing 3 x 3 mite. 7 Ha or 17.5 neves lind

PTPS adjoining ash dykes near Sutana Village ,Panipat.

JE—

Third Year Expendituee - ) R
e | HED Mtem ) 20,16
S.No No Ttem of work Units | Ory. Wage Rute @ 420
T Rate/Unit [ Amount
Stute cost e N . .
‘ g m;‘lhusuw_ of Mants in Nursery No K47 105 34 #9222.98
| 1| noms. f S = ]
2| 310 |Re-opening of Pits 770x 15151 mi | 770 84,02 64695.40
i L3601 [Loading und unloading of plants Mo B47 a6 2676.52
A | L3S | Carrispe of PMlants Nao. §47 26.39 22352.33
LS LA Bmion) [Plantmy of Plants No, 770 1682 12951.40
Tvganion Four Times with hited tractor vide PCCF haryana letter 00
’ 0800 6l IRROKO,
6 | OO0 AIX 3725898 duted 24-11-2017 No | 3080 2.6
7 1 8240 | Weeding und Hocing - Three Times - No [ 23100 6.31 145761.00
Staie Con T Y . . " .
8 ll::’::“ Mise, Expenditure Like Pronning, thinning, elc LS 1 1037.15 7260.05
L 12 Imu_wmf with Hired Tractor 3 tines i | Ha 21 1979.01 41559.21
0 M::I:'n(l']'lm Cost of Protecuon watcher INo. Watcher tor 9 months Mdays | 234 12016 98317.44
{8 5 ]
ol Wewml e - §72876.33
L AR 13, - o
|Added ES1a 3 25% o
of Tubour wage component (Sr. No 1,3,5,7,10) o ] 34K929 34 S6701.02
. Add Contractor Profit (7% of Total 6110134
- - - G.Total 990678.69
b ABSTRACT S ) Amaount
1 3id year Plangaion 990679
o letalt 9290679
- Contingencies cost of 8% extra 79254
o Grew 1069933
] Adimin Charpes 8% ol 1otal 85595
L [Votalcostof Plunt . 1155528

Note = 1. The works are curmied out on the SOR of the Forest Department, Haryana. ltems not covered under the SOR are
carned out at the market rate by inviung Quotation which are approved by the DFO.

Note 2. This estimate is for the work 1o be done i the financial year 2026-2027 (Upto 31-3-2027) only at the present
minimim wage rate (18 420016/- per dav) and the work work strat from 1-4-2026, The estimate will be revised with nerease

N wage rate

Note = 3. Termund Condinon of puyment will be as per previous years (509 advance at the time of approval of the scheme
rest 255 atter piving the utilization certiticate of 50% amount and final payment o1 25% will be given alter giving utilization

certhcute ol 75% amount

It

Note - 4 The adimnistration costas essential for \'7'iuu.~. othicial expenses
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‘Cost Statement for 7700 No. Tall Plants during the year 2024-25 at wage rate of 420.16/- of HPGCL

PTPS adjoining ash dyKkes near Sutana Village .Panipat.

No. of Plunis 7700 spacing 3 x 3 mtr. 7 Ha. or 17.5 acres lund

Forth Year Expenditure

-

o, MFD lem
e No.

Wage Rare 2 420.16 I

ltem of work | Units . Q.
- RateUnit  Amount "
 |imgaton Two Times with hired tractor vide PCCF haryana letter | . | |
1) k N 15400 | 1260 104040 |
l | ¢ "d_ Y !nn.A-IX-SESSS—QS dated 24-11-2017 N i ———
2 | 52 | Weeding and ilocing of Plants - Two Times No. 15400 | 631 97174 |
E Stxie Ct_“l I xpenditure on cleaning. Prunning. thinning, Etc. LS 7 3630.00 25410.00 _
| nonms I—
| Total T > —
1 Add EPF 13% | 1
| Added ESI @3.25% | !
' of lubour wape component (St No.2.3) 122584.00] 1991990 |
1 Add Contractor Profit @ 7% of Total [ 2018368 |
, G.Total | }S8707.58
I ABSTRACT Amount i
| 41h vewr Plantation 358708 |
Totul AS8T08
Conungencics cost of 8% extra 28697
L G.Total 38THH |
Admin Charges 8% of total 30902
Totul cost of Plant 418397 |

Note - | The works are camied out on the SOR of the Forest Deparment. Haryana. ltems not covered under the SOR are

carried out at the market rate by inviting Quotation which are approved by the DIFO.

Note :-2. This estimate is for the work o be done in the financial year 2027-2028 (Upto 31-3-2028) only at the present

MiNImUm wage
in wage rate

rate (Rs.420,16/- per day) and the work work strat from 1-4-2027. The esumate will be revised with increase

Note :- 3. Term and Condition of payment will be as per previous years (50% advance at the time of approval of the scheme,
rest 255 after giving the utilization certificate of 505 amount and final payment of 25% will be given after iving utilizauon

certificate of 75%

amount

Nole - 4 The adnunistration cost is essennal for vanous official expenses
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